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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
SOUTHERN ZONE, CHENNAI

APPEAL NOS. 2 TO 12 OF 2024 (SZ)

IN THE MATTER OF:

Appeal No.02/2024 (SZ)
M/s. Aiswarya Gold Covering
Rep. by its Partner, Thrissur, Kerala.

Appeal No.03/2024 (SZ)
M/s. Golden View Plating,
Rep. by its Proprietor, Thrissur, Kerala.

Appeal No.04/2024 (SZ)
M/s. Honest Electrocolouring,
Rep. by its Proprietor, Thrissur, Kerala.

Appeal No.05/2024 (SZ)
M/s. Rajesh Kumar Electro Plating,
Rep. by its Proprietor, Thrissur, Kerala.

Appeal No.06/2024 (SZ)
M/s. Renu Gold Covering,
Rep. by its Proprietor, Thrissur, Kerala.

Appeal No.07/2024 (SZ)
M/s. Bee Pee Gold Imitations,
Rep. by its Proprietor, Thrissur, Kerala.

Appeal No.08/2024 (SZ)
M/s. Dot Engineering,
Rep. by its Proprietor, Thrissur, Kerala.

Appeal No.09/2024 (SZ)
M/s. Indu Ornaments,
Rep. by its Proprietor, Thrissur, Kerala.

Appeal No.10/2024 (SZ)
M/s. Pee Gee Gold Covering,
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Rep. by its Proprietor, Thrissur, Kerala.

Appeal No.11/2024 (SZ)
M/s. Three Star Electro Plating,
Rep. by its Proprietor, Thrissur, Kerala.

Appeal No.12/2024 (SZ)
M/s. Two Star Design Gold Covering,
Rep. by its Proprietor, Thrissur, Kerala.

...Appellant(s)
Versus
The Chairman
Kerala State Pollution Control Board, Kerala
and Ors.
...Respondent(s)

MEMO FILED BY THE APPELLANTS

The Appellants beg to submits as follows:

1. That the Appellants have filed the above Appeals against the similar
impugned orders dated 28.11.2023 passed under Section 5 of the Environment
(Protection) Act, 1986 by the Kerala State Pollution Control Board levying

environmental compensation.

2. That this Hon’ble Tribunal in its Common order dated 02.02.2024 has
granted an interim stay of the impugned orders, on condition that the
appellants shall furnish the Bank Guarantee of Rs.1,50,000/- (Rupees One Lakh
and Fifty Thousand only) in favour of the Kerala SPCB’s Environmental

Protection Fund within a period of 4 (Four) weeks.

3. That in compliance of the above direction of this Honble Tribunal, the
Bank Guarantee of Rs.1,50,000/- (Rupees One Lakh and Fifty Thousand only),
were furnished by the Appellant, and the copies of the same are annexed

herewith.



Under the above circumstances, it is respectfully prayed that this Honble
Tribunal may be pleased to record the above memo as compliance of the
Common order dated 02.02.2024 passed by this Hon’ble Tribunal in Appeal
Nos. 2 to 12 of 2024, and thus render justice.

Dated at Chennai on this the 5t day of March, 2024

2
cO R THE APPELLANTS



Appeal No. 2 of 2024
I 4 Aishwarya Gold Covering
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. BANK GUARANTEE FOR SECURITY DEPOSIT
] 1BG No ;. 1704IBG144980

Amount + 150000/~
8 Effactive Date : 05-03-2024

Expiry Date : 0_4—03-2025

Claim Expiry Date : 04-03-2026 .

The CHAIRMAN, KERALA STATE POLLUTION CONTROL BOARD
. Environmental Proteotion Fuynd

Account No.67366954329 SBI-IFSC SBIN0070212

Pattom LIC Junction Branch

'L
THE CHAIRMAN,
KERALA STATE POLLUTION CONTROL BOARD
! ENVIRONMENTAL PROTECTION FUND, PLAMOODU
PATTOM P O, THIRUVANANTHAPURAM, KERALA, INDIA, 695004
B
i
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Senniyan Saravanan
Appeal No. 2 of 2024
Aishwarya Gold Covering


GHrMB0 It KERALA CY 410401

g This deed of guarantee made at Amballur on this thae 05 day of March
2024 by THE FEDERAL RANK LTD, a banking company within the meaning
of Companiaes Act, 2013, and licensed to carry on the businaess of

f  banking under the Banking Regulation Act, 1949, having its
Registered Office at “Federal Towers”, Aluva - 683101, Ernakulam,
Kerala, and having one of its Branch Offices, amongst others, at

E Amballur, Shaas Avenue, Amballur Junction, Pudukkad PO, Thrissur,
Kerala, 680301 (hereinafter referred to as tha Bank which expression

ig shall include its successors and assigns) in favour of THE CHAIRMAN,

) KERALA STATE POLLUTION CONTROL BOARD, a statutory body established
under the Water (Pravention and Control of Pollution) Act,1974 and

g  Air ( Prevention and Control of Pollution), Act, 1981 having its
Head Office at ENVIRONMENTAL PROTECTION FUND, PLAMOODU, PATTOM P O,

g THIRUVANANTHAPURAM, KERALA, INDIA, 695004 (hereinafter referred to
as KSPCB), which axpression shall include its successors and
assigns. '

As per the joint Order of Hon’ble Rational Green Tribunal Southern
g Zona, Chennai dated: 02-02-2024 in Appeal Nos. 02/2024 to 12/2024,
an interim stay is granted in Favor of M/s AYSWARYA GOLD COVERING,
232 0 E I A, MAJOR INDUSTRIAL ESTATE, OLLUR, KERALA, INDIA, 680306
(hereinafter referreéd to as the applicant) on the condition that
they had to furnish a Bank Guarantee of Rs: 150000/- (Rupees One
! Lakh and Fifty Thousand only) in favour of THE CHAIRMAN, KERALA
STATE POLLUTION CONTROL BOARD within a period of four weeks failing
: which the stay will bae automatically vacated without further
£ reference to the National Green Tribunal.

K.R.SEBASTIA
VENDOR No: 21N
PANANKUTTICHIRA

5°3 202
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Now therefore on the request by M/s AYSWARYA GOLD COVERING
(hereinafter referred to as the applicant) the Bank had agreed to
exacute this Bank guarantee for Rs: 150000/~ (Rupees One Lakh and
Fifty Thousand only) for a period of 12 months in favour of THE
CHATRMAN, KERALA STATE POLLUTION CONTROL BOARD in the manner herein
after appearing:

1. The Bank understands that the KSPCB, on baing convinced of any
failure, violation, or shortcomings on the part of the M/S Aiswarya
Gold Covering in implementing the pollution control measures as
directed by the KSPCB, may invoke the bank guarantee.

2. The Bank hereby undertakes to pay to KSPCB an amount of
Rs: 150000/~ (Rupees One Lakh and Fifty Thousand only) without any
demur, on a demand from the KSPCB during the validity period of the
Bank Guaranteae. However, liability of the Bank under this guarantaee
shall be restricted to an amount of Rs: 150000/- (Rupeaes One Lakh
and Fifty Thousand only) .

K.R.SEBASTIAN

VENDOR No: 21
PANAMKUTTICHIRA

£ 2-2024

CY 410403
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"’ 3. The Bank does hereby expressly waive all or any of the rights of
the guarantor as suraety, which may any time be inconsistent with

£ any of the provisions of this bank guarantee.

E 4. This guarantee shall remain in force for 12 months i.e., upto

04-03-2025 and unless a demand to enforce a claim is made undaer this

v bank guarantee by the Chairman KSPCB tc the bank within 04-03-2026,

a thae rights of the KSPCB under this guarantee shall be forfeited and

‘ the Bank shall be relieved and discharged from all liability there
under.
5. The guarantor does hereby confirm and declare that the guarantor

Q is entitled to issue this guarantee and a duly authorized person on
behalf of the guarantor signs this guarantae.

E 6. ‘The Bank undertakes not to revcke this guaran during its
currency without the previous consent of the W ‘writing.

g

302
?0"“‘\

v \

K.R.SEBASTIAN
VENDOR No: 21
PANAMKUTTICHIRA

5 3. 2024



7. Notwithstanding anything to the contrary contained herein

i) Our liability under this Bank Guarantee shall not exceed
Rs: 150000/~ (Rupees One Lakh and Fifty Thousand only).

ii) This Bank Guarantee shall be valid up to 04-03-2025.

iii) We are liable to pay the guarantee amount only and only if we
receive from you at our addraess stated below, a written claim or
demand no later than 1 Year from the said expiry date, failing which
all your rights under this guarantee shall extxngu:.sh and we shall
stand completely discharged.

Address for service of Claim/Demand

The Federal Bank Limited,

Trade Finance Division,

Federal Operations & Services Ltd (FedServ),
Carnival Info Park, Phase 1, Third Floor,
Kochi, Kerala, India - 682042.

Dated this the 05" day of March 2024

FOR THE FEDERAL BANK LIMITED

Page 5 of 5



9 - Appeal No. 3 of 2024

2 Page 1 of 1
Golden View Plating :

| | Br.Code: 0060 |
| 81 No: | 0060BG000022024 |
P e e e e o |

.............................................................................. |
ISSUING BRANCH v

|
i | |
| . | OLLUR (0060) |
| ADDRESS | THE SOUTH INDIAN BANK LTD, DOOR NO.XI/758, |
| : | RAMUS SHOPPING MALL,MAIN ROAD, PANAMKUTTICHIRA P|
| | KERALA

N : 680306 -

| BANK GURANTEE NUMBER | 0060BG000022024 |
| DATED Z | 29-02-2024 |
| FOR THE AMOUNT | INR 150000 |
| | One Lakh Fifty Thousand |
| UNIQUE REFERENCE NUMBER | 75951

b e e e D e e LI U |
| BG EXPIRY DATE : 28-02-2025 | CLAIM EXPIRY DATE : 28-02-202% |

|
| ISSUED BY THIS OFFICE UNDER

b £ b.u:/Hs. Amh Q(Aw,@ad‘)-

2. Mr(Ms. MlSﬁﬁ\ 'UTAQWQD

=> Confirmation of this Bank Guarantee is available with the |
BG payment / invocation processing centre (TFCEC). |
=> Beneficiary in his own interest may verify the genuineness of the guarantee|
with the BG payment / invocation processing centre (TFCPC). |

|

| THE JOINT SIGNATURE OF
I

|

BG payment / invocation processing centre by Registered post |
with copies marked to 2nd Authority and BG issuing branch. |
ADDRESS OF THE
BG PAYMENT / INVOCATION

|

I

|

|

I

|

|

|

|

| THE SOUTH INDIAN BANX LTD
|

| PROCESSING CENTRE (TFCPC)
| :
|

|

|

|

|

|

|

|

! |
| TFCPC, 18T FLOOR, SIB BUILDING |
| OPP. NOVELTY TEXTILES, MARKET ROAD |
| ERNAKULAM, KERALA - PIN CODE: 682035 |
| Email ID : tfcpclsib.co.in |
| Phone No : 0484 - 2355499 |
ADDRESS OF THE 2ND AUTHORITY | |
HO-CREDIT MOFITORING | |
| |
| |
| I
| |

HEAD, HO-CREDIT MONITORING

THE SOUTH INDIAN BANK LTD

SIB HOUSE, TB ROAD

MISSION OUARTERS,THRISSUR,KERALA-GSOOOI
Email ID : creditmonitoring@sib.co.in
Phone No : 0487 - 2420420

|
| PLAMOODU

| PATTOM P ©
| THIRUVANATHAPURAM PIN
|

f}"' ‘Qf“/éopy may be endorsed to: 1) TFCPC
A= 2) REGIONAL OFFICE
fk‘ \ 5\292*\
0
[H)
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Senniyan Saravanan
Appeal No. 3 of 2024
Golden View Plating 
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é This forms an integral part of Bank Guarantee No: 0060BG000022024
Bé No: 0060BG000022024 Issue date: 29-02-2024
Al'ount: Rs 1,50,000/- Expiry date: 28-02-2025

Last date for lodgement of claim: 28-02-2025

ror The South luddn
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; This'fqrms an integral part of Bank Guarantee No: 0060BG000022024

BG No: 0060BG000022024
Algount' Rs. 1,50,000/-

aneh

B 21-20 tnid OQ]W
Au"gri#mv.tl{ ("huqm'{

Souh m-%-oank Olls By,

Issue date: 29-02-2024
Expiry date: 28-02-2025
Last date for lodgement of claim: 28-02-2025

For The South Indian Lta.

CY 680617
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z This forms an integral part of Bank Guarantee No: 0060BG000022024
3

BG No: 0060BG000022024
Amgunt: Rs. 1,50,000/- -

4 e
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QUL iRl 1]}
Authofized ignatory |

Last date for lodge

Issue date: 29-02-2024
_Expiry date: 28-02-2025
ment of claim: 28-02-2025

For The Souti Inuidu Ltd.
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i This forms an integral part of Bank Guarantee No: 0060BG000022024

BG g‘io: 0060BG000022024 Issue date: 29-02-2024
Amgunt: Rs. 1,50,000/- Expiry date: 28-02-2025
Last date for lodgement of claim: 28-02-2025

I For The South Indian Bank Lt
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BJIA;UARANTEE

BG No: 0060BG000022024 Issue date: 29-02-2024
Amount: Rs. 1,50,000/- Expiry date: 28-02-2025 -
Last date for lodgement of claim: 28-02-2025

The CHAIRMAN,KSPCB Environmental Protection F und
Account No.67366954329 SBI-IFSC SBIN 0070212
Pattom LIC Junction Branch

To THE CHAIRMAN
Kerala State Pollution Control Board
Plamoodu,Pattom P.O,
Thiruvananthapuram -695004

This deed of guarantee made at Ollur on this the 29t day of February 2024 by the
The South Indian Bank Limited, a Banking Company , registered under the Companies Act
,1913, having its registered office at SIB House ‘TB Road, Mission Quarters Thrissur-680
001,Kerala and having one of its branches/ offices among other places at Ollur Branch- yDoor

Successors and assings)in favour of The Chairman, Kerala State Pollution Control Board,
a statuatory body established under the Water (Prevention and Control of Pollution)
Act,1974 and Air ( Prevention and Control of Pollution), Act, 1981 having its Head Office
at Plamoodu,Pattom P.O,Thiruvananthapuram 695004 (hereinafter referred to as
KSPCB), which expression shall include its successors and assigns

WHEREAS as per order of Hon’ble NGTdated 20.02.2022 in OA No.20/2016 a joint
committee was constituted to ascertain the compliance status of the respondents
electroplating units including this respondent, M/s Golden View Plating (Herinafter
reffered as the BG applicant) operating in the Ollur industrial estate;

WHEREAS as per order of the Hon’ble NGT dated 07.03.2023 the joint committee
was directed to ascertain the period of past violation and to calculate EC for the period;

WHEREAS the joint committee has assessed the EC as per the CPCB guidelines;

WHEREAS respondents was directed to remit an amount of Rs 5,41,417( Rupees
Five Lakh Forty One Thousand Four Hundered and Seventeen Only) as EC by direction.
No.KSPCB/977/2023-EE-1 dated 28.11.2023 of the Chairman,Kerala State Pollution
Control Board;

WHEREAS this respondents has filed an appeal No.03/2024(SZ) to the Hon’ble
NGT to set aside the impugned order No.KSPCB/977/2023-EE-1 dated 28.11.2023 of the
Chairman,KSPCB; :

tor The South Indian Bk Lid.

anager
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WHEREAS the Hon’ble NGT in the above appealin its order dated 02.02.2024 has

granted an interim stay on the condition that a] the appellant in 04/2024 has to furnish a ~ -

Bank guarantee of Rs.1,50,000/- (Rupees One Lakh Fifty Thousand Only) n favour of
Kerala State Pollution Control Board’s Environment Protection fund within a period of

four weeks failing which the stay will be automatically vacated without further reference
to the tribunal

Now therefore the Bank on the request by GOLDEN VIEW PLATING, INDUSTRIAL
ESTATE, NEAR ASSOCIATION BLDG, OLLUR, THRISSUR- 680306 issuing this Bank

guarantee of Rs.1,50,000/- (Rupees One Lakh Fifty Thousand Only) in favour of The

Chairman,KSPCB hereby executes the Bank Gurantee in the manner hereafter appearing;:

l.  The Bank understands that the KSPCB on being convinced of any failure, violation or

shortcomings on the part of the M/S Golden View Plating in implementing the pollution

control measures as directed by the KSPCB, may invoke the bank guarantee.

2. The bank hereby undertakes to pay to KSPCB an amount of Rupees 150000/- for with
without any demur on a demand from the KSPCB during the validity period of the Bank
Guarantee. However, liability of the Bank under this guarantee shall be restricted to an
amount of Rs.1,50.000/-( Rupees One Lakh F ifty Thousand only)

3. The guarantor does hereby expressly waive all or any of the rights of the guarahtor as”

surety, which may any time be inconsistent with any of the provisions of this bank
guarantee,

4. This guarantee shall remain in force upto 28.02.2025 and unless a demand to enforce a
claim is made under this bank guarantee by the The Chairman KSPCB to the bank within
the said period, the rights of the KSPCB under this guarantee shall be forfeited and the
Bank shall be relieved and discharged from all liability there under.

5. The guarantor does hereby confirm and declare that the guarantor is entitled to issue this
guarantee and a duly authorized person on behalf of the guarantor signs this guarantee,

6.  The Bank undertakes not to revoke this guarantee during its currency without the
previous consent of the KSPCB in writing. :

i thwithstanding contained herein

a Our liability under the bank guarantee shall not exceed Rs.150000/- (Rupees One Lakh
Fifty Thousand Only)

b This bank guarantee shall be valid upto 28.02.2025

c We are liable to pay the guaranteed amount or any part thereof under this bank guarantee
only and only if you serve upon us a written claim or demand on or before 28.02.2025

d This guarantee shall automatically stands cancelled notwithstanding that the original
guarantee document is not returned to us by you even after the expiry of the final date of
claim as mentioned in the above clause (c)

In witness thereof , thé Bank, through its authorized officers has set its hand and stamp
on this 29™ day of February 2024

For The South Indian Bank Ltd.

er
AuthorizB5i £ 2

Authorized Signytory 1

-
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Déte: 29/02/2024
Performance Bank Guarantee No. - +¥ 5GP GE 240605001
'ngormanee Bank Guarantee Amount - Rs. 1,50,000/-

-
Form of Bank G as 7 of The India :
' Extraordinary
In‘the matter of:

Ciwil Appeal /Petition/C.M.P. Appeal N0.04/2024(52)

2 And

3
In the matter of: M/s Honest Electro Colouring V/s The Chairman, Kerala State Pollution
antrol Board, Kerala and Ors.

4

o 38

REMY EAPHAEL

OFFICER
SP No. 30124
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Senniyan Saravanan
Appeal No. 4 of 2024
Honest Electrocolouring
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bf the Hon’ble NGTallowing / modifying / dismissing the said appeal and setting aside the
glecree or such other lesser amount as the Court may order. We Canara Bank are hereby
!\eld firmly bound unto the Hon’ble NGT through the Registrar of the said Court for

_the payment to it or to The Chairman, Kerala Pollution Control without demur of the said
gum Rs.1,50,000/-,0r such other lesser amount as may be ordered by the Hon’ble NGTand
'equire to be paid or refunded by the M/s Honest Electro Colouring, to The Chairman .
Kerala State Pollution Control Board, Thriuvanathapuram , (Environmental Protection Fund
gf the Board) as a result of the final disposal of the said Appeal No.04/2024(52) and the
guarantee herein contained shall not be affected by any change in the constitution of the
Bank and it is HEREBY agreed by and between the parties that this guarantee shall remain in
gull force and virtue till the disposal of the Appeal N0.04/2024(52) to Which the aforesaid
Arder of the Court relates and until an order of the said Court is made discharging this

uarantee. :
g ,-4/
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AWhereas M/s Honest Electro Colouring above-named has filed an Appeal in the Hon’ble
gNational Green Tribunal (NGT), Southern Zone, Chennai against the order No.
gKSPCB/S)77/2023-EE~1 dated 28.11.2023 by The Kerala State Pollution Control Board
And whereas on a motion made for the purpose on the 02.02.2024 the Hon’ble NGT said
gcourt has in the aforesaid proceedings been pleased to order inter alia as follows:

gl1'oere will be an order of interim stay on condition that the appellant in 04/2024 Sz
8ft.n'rll.'.hes the Bank Guarantee of Rs.1,50,000/-, in favour of Kerala State Pollution Control
Board’s Environmental Protection Fund (as mentioned in the impugned order) within a

yperiod of 4 (Four) weeks , failing which, the stay granted will be automatically vacated
without further reference to this Tribunal

And whereas M/s Honest Electro Colouring the appellant has requested us Canara Bank, a
ﬁ)ody corporate under the Banking Companies (Acquisition & Transfer of Undertakings) Act,
#1970 having its Head Office at No. 112, JC Road, Bengaluru and one of its offices at Mechery
Tower, Ollur, Thrissur, Kerala — 680306 to guarantee the due payment of the said sum of

gRs.l,SO,OOO/—, (here give the amount) by the said M/s Honest Electro Colouring in the event
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is Bank Guarantee shall be effective only when the BG message is transmitted by the
issuing Bank through SFMS to State Bank of India, Pattom LIC Junction Branch and written
cenfirmation to that effect is issued by the bank of Beneficiary.”

li)twithstanding anything contained herein:

(8 Our liability under this Bank Guarantee shall not exceed Rs. 1,50,000 (One Lakh Fifty
Thousand Only).

2
() This Bank Guarantee shall be valid up to 28/02/2025; and

(I‘I) We are liable to pay the guaranteed amount or any part thereof under this Bank
arantee only and only if you serve upon us a written claim or demand on or before
28/02/2025.

I WITNESS WHEREOF we the Canara Bank has executed this.
This the 29* day of February 2024

" Signed
For Canara bank
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Appeal No. 5 of 2024
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G&;(Dg 7T KERALA CZ 001763
BG No: 0868G01240590002
5 Issue Date: 28/02/2024
BG Amount: Rs.1,50,000/-
g Expiry Date :27/02/2025
Claim Expiry Date: 27/02/2026
9 BANK GUARANTEE
To,
THE CHAIRMAN
!, Kerala State Pollution Control Board
Plamoodu,Pattom P.O,
& Thiruvananthapuram -695004

This deed of guarantee made at Ollur on this the 28" day of February 2024 by the Dhanlaxmi Bank
Limited , a duly incorporated Banking Company within the meaning of Companies Act 1956 and
governed by the provisions of the Banking Regulations Act, 1949 having its registered office at
Dhanalakshmi Buildings, Corporate office at Punkunnam,Thrissur — 680002 and a branch amongst
other places at Ollur , Thrissur District (hereinafter referred to as the Bank which expression shall,
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Senniyan Saravanan
Appeal No. 5 of 2024
Rajeshkumar Electro Plating
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BG No: 086BG01240590002
E Issue Date: 28/02/2024
BG Amount: Rs.1,50,000/-
B Expiry Date :27/02/2025

Claim Expiry Date: 27/02/2026

unless repugnant to the context or meaning thereof, include its successors, administrators,
executors and permitted assignees) in favor of The Chairman, Kerala State Pollution Control Board,
a statutory body established under the Water (Prevention and Control of Pollution) Act,1974 and Air
( Prevention and Control of Pollution), Act, 1981 having its Head Office at Plamoodu,Pattom
P.O,Thiruvananthapuram 695004 (hereinafter referred to as KSPCB), which expression shall include
its successors and assigns
WHEREAS as per order of Hon'ble NGTdated 20.02.2022 in OA No.20/2016 a joint committee was
g constituted to ascertain the compliance status of the respondent electroplating units including this
respondent operating in the Ollur industrial estate;
WHEREAS as per order of the Hon'ble NGT dated 07.03.2023 the joint committee was directed to
B ascertain the period of past violation and to calculate Ec for the period;
WHEREAS the joint committee has assessed the EC as per the CPCB guidelines;
WHEREAS | was directed to remit an amount of Rs 5,41,417( Rupees Five Lakh Forty One Thousand
Four Hundred and Seventeen Only ) as EC by direction No.KSPCB/977/2023-EE-1 dated 28 11 2023
of the Chairman, Kerala State Pollution Control Board;
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BG No: 086BG01240590002
Issue Date: 28/02/2024

H BG Amount: Rs.1,50,000/-
Expiry Date :27/02/2025
P Claim Expiry Date: 27/02/2026
WHEREAS this respondent has filed an appeal No.05/2024(SZ) to the Hon'ble NGT to set aside the
4 impugned order No.KSPCB/977/2023-EE-1 dated 28.11.2023 of the Chairman, KSPCB;
WHEREAS the Hon'ble NGT in the above appeal in its order dated 02.02.2024 has granted an interim
! stay on the condition that this appellant in 04/2024 has to furnish a Bank guarantee of Rs.1,50,000/-

{ Rupees One Lakh Fifty Thousand Only ) in favour of Kerala State Pollution Control Board's
Environment Protection fund within a period of four weeks failing which the stay will be
3 automatically vacated without further reference to the tribunal
Now therefore the Bank on the request by Rajesh Kumar Electro Plating (hereinafter referred to as
g applicant) that the Bank guarantee of Rs.1,50,000/-( Rupees One Lakh Fifty Thousand Only) for 12
’ months be executed in favour of The Chairman, KSPCB hereby executes the Bank Guarantee in the

a manner hereafter appearing:

1. The Bank understands that the KSPCB on being convinced of any failure, violation or
shortcomings on the part of the M/S Rajesh Kumar Electro Plating in implementing the
pollution control measures as directed by the KSPCB, may invoke the bank guarantee.
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BG No: 086BG01240590007
Issue Date: 28/02/2024

BG Amount: Rs.1,50,000/-
Expiry Date :27/02/2025
Claim Expiry Date: 27/02/2026

e

2. The bank hereby undertakes to Pay to KSPCB an amount of Rupees 1,50,000/- for with or
without any demur on a demand from the KSPCB during the validity period of the Bank Guarantee.
However, liability of the Bank under this guarantee shall be restricted to an amount of Rs, 1,50,000/-
(Rupees One Lakh Fifty Thousand only).

3. The guarantor does hereby expressly waive all or any of the rights of the guarantor as
surety, which may any time be inconsistent with any of the provisions of this bank guarantee.

4. This guarantee shall remain in force for 12 months and unless a demand to enforce a claim (3
made under this bank guarantee by the The Chairman KSPCB to the bank within the said period, the
rights of the KSPCB under this guarantee shall be forfeited and the Bank shall be relieved and
discharged from all liability there under.

S. The guarantor does hereby confirm and declare that the guarantor is entitled to issue this
guarantee and a duly authorized person on behalf of the guarantor signs this guarantee.

6. The Bank undertakes not to revoke this guarantee during its currency period without the
previous consent of the KSPCB in writing.
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BG No: 086BG01240590002
Issue Date: 28/02/2024

BG Amount: Rs.1,50,000/-
Expiry Date :27/02/2025
Claim Expiry Date: 27/02/2026

Notwithstanding anything to the contrary contained herein;

(i) Our liability under this Guarantee shall not exceed for Rs.1,50,000/- (Rupees One lakh fifty
thousand only)

(i) (ii) This Bank Guarantee shall be valid up to 27.02.2025 (date of expiry of BG as per sanction)
(i) We are liable to pay up to the guarantee amount only and only if we receive from you a written
claim or demand not later than twelve months from the said expiry date and all your rights under
this guarantee shall be extinguished unless the written claim or demand is received by us on or
before 27.02.2026 (date of expiry of claim period i.e.12 months from the date of expiry of BG) and
our liability under this guarantee shall stand discharged irrespective of return of original Bank
Guarantee by you.

In witness thereof , the Bank, through its authorized officers has set its hand and stamp on this 28th
day of February 2024.
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Appeal No. 6 of 2024
y 2 5 Renu Gold Covein D
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GH OG0 FT KERALA * CZ 001840
H 8G No: 086BG01240600001
BG Amount:1,50,00,00/-

-] - BG Issue Date: 28.02.2024

7 BG Expiry Date: 27.02.2025

. BG Claim Expiry: 27.02.2026

e BANK GUARANTEE

‘g To,
THE CHAIRMAN :

g Kerala State Pollution Control Board
Plamoodu,Pattom P.O,

g Thiruvananthapuram -695004

§ This deed of guarantee made at Ollur on this the 28™ day of February 2024 by Dhanlaxmi Bank LTD,
Ollur, a duly incorporated Banking Company within the meaning of Companies Act 1956 and
governed by the provisions of the Banking Regulations Act, 1949 having its registered office at
Dhanalakshmi Buildings, Corporate office at Punkunnam, Thrissur — 680002 and a branch amongst
other places at Ollur , Thrissur District.(hereinafter referred to as the Bank or the Guarantor which

; expression shall unless repugnant to the context or meaning thereof, include its successors and
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Senniyan Saravanan
Appeal No. 6 of 2024
Renu Gold Covering
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BG No: 0868G01240600001
BG Amount:1,50,00,00/-

BG Issue Date: 28.02.2024
BG Expiry Date: 27.02.2025
BG Claim Expiry: 27.02.2026

assigns)in favor of The Chairman, Kerala State Pollution Control Board, a statutory body established
under the Water (Prevention and Control of pollution) Act,1974 and Air ( Prevention and Control of
Pollution), Act, 1981 having its Head Office at Plamoodu,Pattom P.0,Thiruvananthapuram 695004
(hereinafter referred to as KSPCB), which expression shall include its successors and assigns

WHEREAS as per order of Hon'ble NGT dated 20.02.2022 in OA No.20/2016 a joint committee was
constituted to ascertain the compliance status of the respondent electroplating units including this
respondent operating in the Ollur industrial estate;

WHEREAS as per order of the Hon’ble NGT dated 07.03.2023 the joint committee was directed to
ascertain the period of past violation and to calculate Ec for the period;

WHEREAS the joint committee has assessed the EC as per the CPCB guidelines;
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G830 &t KERALA 86 No: oseaco12a0600@Z 0018472
® 8G Amount:1,50,00,00/-
BG Issue Date: 28.02.2024
3 BG Expiry Date: 27.02.2025

B8G Claim Expiry: 27.02.2026

WHEREAS | was directed to remit an amount of Rs 5,41,417( Five Lakh Forty One Thousand Four
Hundred and Seventeen) as EC by direction No.KSPCB/977/2023-EE-1 dated 28.11.2023 of the

_E Chairman, Kerala State Pollution Control Board;

5 WHEREAS this respondent has filed an appeal No.06/2024(52) to the Hon'ble NGT to set aside the
impugned order No.KSPCB/977/2023-EE-1 dated 28.11.2023 of the Chairman,KSPCB;

g WHEREAS the Hon'ble NGT in the above appeal in its order dated 02.02.2024 has granted an interim

¥ stay on the condition, that this appellant in 05/2024 has to furnish a Bank guarantee of Rs.1,50,000/-
( Rupees One Lakh Fifty Thousand Only ) in favour of Kerala State Pollution Control Board's

L Environment Protection fund within a period of four weeks failing which the stay will be
automatically vacated without further reference to the tribunal

: Now therefore the Bank on the request by M/S Renu Gold Covering (hereinafter referred to as
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BG Amount:1,50,00,00/-
BG Issue Date: 28.02,2024
g BG Expiry Date: 27.02.2025
' : BG Claim Expiry: 27.02.2026

as

applicant) that the Bank guarantee of Rs 1,50,000/- (Rupees One Lakh Fifty Thousand Only) for 12
months be executed in favour of The Chairman,KSPCB hereby executes the Bank Guarantee in the
manner hereafter appearing: .

1. The Bank understands that the KSPCB on being convinced of any failure, violation or
shortcomings on the part of the M/S Renu Gold Covering in implementing the pollution control
measures as directed by the KSPCB, may invoke the bank guarantee.

2. The bank hereby undertakes to pay to KSPCB an amount of Rupees 1,50,000/- (Rupees One
Lakh Fifty Thousand Only) for with or without any demur on a demand from the KSPCB during the
validity period of the Bank Guarantee. However, liability of the Bank under this guarantee shall be
restricted to an amount of Rs.1,50,000/- (Rupees One Lakh Fif)y Thousand only).

3. The guarantor does hereby expressly waive all or any of the rights of the guarantor as
surety, which may any time be inconsistent with any of the provisions of this bank guarantee.

4, This guarantee shall remain in force for 12 months and unless a demand to enforce a claim is
made under this bank guarantee by The Chairman KSPCB to the bank within the said period, the
rights of the KSPCB under this guarantee shall be forfeited and the Bank shall be relieved and
discharged from all liability there under.
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BG No: 086BG01240600001
BG Amount:1,50,00,00/-

BG Issue Date: 28.02.2024
BG Expiry Date: 27.02.2025
BG Claim Expiry: 27.02.2026

S. The guarantor does hereby confirm and declare that the guarantor is entitled to issue this
guarantee and a duly authorized person on behalf of the guarantor signs this guarantee.
6. The Bank undertakes not to revoke this guarantee during its currency without the previous

consent of the KSPCB in writing.
Notwithstanding anything to the contrary contained herein;

(i) Our liability under this Guarantee shall not exceed for Rs.1,50,000/- (Rupees One lakh fifty
thousand only) '

(ii) (ii) This Bank Guarantee shall be valid up to 27.02.2025.(date of expiry of BG as per sanction)

(iii) We are liable to pay up to the guarantee amount only and only if we receive from you a written
claim or demand not later than twelve months from the said expiry date and all your rights under
this guarantee shall be extinguished unless the written claim or demand is received by us on or
before 27.02.2026 (date of expiry of claim period i.e.12 months from the date of expiry of BG) and
our liability under this guarantee shall stand discharged irrespective of return of original Bank
Guarantee by you

In witness thereof, the Bank, through its authorized officers has setits hand and stamp on this
28th day of February 2024,

For Dhanlaxmi Bank Limited For Dhanlaxmi Bank Limited
Authorised Signatory, Authorised Signatory
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Appeal No. 7 of 2024
Bee Pee Gold Imitations
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BG No: 086BG01240590001
Issue Date: 28/02/2024

BG Amount: Rs.1,50,000/-
Expiry Date :27/02/2025
Claim Expiry Date: 27/02/2026

BANK GUARANTEE
To

Kerala State Pollution Control Board
Plamoodu,Pattom P.O,
Thiruvananthapuram -695004

This deed of guarantee made at Ollur on this the 28™ day of February 2024 by the Dhanlaxmi Bank
limited , a duly incorporated Banking Company within the meaning of Companies Act 1956 and
governed by the provisions of the Banking Regulations Act, 1949 having its registered office at
Dhanalakshmi Buildings, Corporate office at Punkunnam,Thrissur — 680002 and a branch amongst
other places at Ollur , Thrissur District (hereinafter referred to as the Bank which expression shall,
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Senniyan Saravanan
Appeal No. 7 of 2024
Bee Pee Gold Imitations
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G630 & KE BG No: 0868G01240590®P (94940
. Issue Date: 28/02/2024
; > BG Amount: Rs.1,50,000/-
Expiry Date :27/02/2025
Claim Expiry Date: 27/02/2026

unless repugnant to the context or meaning thereof, include its successors, administrators,

B executors and permitted assignees) in favor of The Chairman, Kerala State Pollution Control Board,
a statutory body established under the Water (Prevention and Control of Pollution) Act,1974 and Air
( Prevention and Control of Pollution), Act, 1981 having its Head Office at Plamoodu,Pattom

& P.O,Thiruvananthapuram 695004 (hereinafter referred to as KSPCB), which expression shall include
its successors and assigns : .

I WHEREAS as per order of Hon'ble NGT dated 20.02.2022 in OA No0.20/2016 a joint committee was
constituted to ascertain the compliance status of the respondent electroplating units including this
respondent operating in the Ollur industrial estate;

' WHEREAS as per order of the Hon’ble NGT dated 07.03.2023 the joint committee was directed to
ascertain the period of past violation and to calculate Ec for the period;

§ WHEREAS the joint committee has assessed the EC as per the CPCB guidelines;
WHEREAS | was directed to remit an amount of Rs 5,41,417( Five Lakh Forty One Thousand Four
Hundred and Seventeen) as EC by direction No.KSPCB/977/2023-EE-1 dated 28.11.2023 of the

.l Chairman,Kerala State Pollution Control Board;
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8G No: 0868G01240590001
i Issue Date: 28/02/2024
BG Amount: Rs.1,50,000/-
Expiry Date :27/02/2025

Claim Expiry Date: 27/02/2026

§

l WHEREAS this respondent has filed an appeal No. 07/2024(SZ) to the Hon’ble NGT to set aside the
impugned order No. KSPCB/977/2023-EE-1 dated 28.11.2023 of the Chairman, KSPCB;

3 WHEREAS the Hon'ble NGT in the above appeal in its order dated 02. 02.2024 has granted an interim
stay on the condition that this appellant in 06/2024 has to furnish a Bank guarantee of Rs.1,50,000/-
( Rupees One Lakh Fifty Thousand Only) in favour of Kerala State Pollution Control Board's

l Environment Protection fund within a period of four weeks failing which the stay will be
automatically vacated without further reference to the tribunal

‘ Now therefore the Bank on the request by Bee Pee Gold Imitations (hereinafter referred to as
applicant) that the Bank guarantee of Rs. 1,50 ,000/- (Rupees One Lakh Fifty Thousand Only ) for 12
months be executed in favour of The Chairman,KSPCB hereby executes the Bank Guarantee in the

& manner hereafter appearing:

1. The Bank understands that the KSPCB on being convinced of any failure, violation or
] shortcomings on the part of the M/S Bee Pee Gold Imitations in implementing the
pollution control measures as directed by the KSPCB, may invoke the bank guarantee.
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BG No: 0868G01240590001

Issue Date: 28/02/2024

BG Amount: Rs.1,50,000/-

Expiry Date :27/02/2025

i Claim Expiry Date: 27/02/2026

g 2 The bank hereby undertakes to pay to KSPCB an amount of Rupees 1,50,000/- ( Rupees One
lakh fifty thousand Only) for with or without any demur on a demand from the KSPCB during the

ﬁ validity period of the Bank Guarantee. However, liability of the Bank under this guarantee shall be
restricted to an amount of Rs. 1,50,000/- (Rupees One Lakh Fifty Thousand only).

3. The guarantor does hereby expressly waive all or any of the rights of the guarantor as
R surety, which may any time be inconsistent with any of the provisions of this bank guarantee.
4. This guarantee shall remain in force for 12 months and unless a demand to enforce a claim is

I made under this bank guarantee by the The Chairman KSPCB to the bank within the said period, the
rights of the KSPCB under this guarantee shall be forfeited and the Bank shall be relieved and
discharged from all liability there under.

5. The guarantor does hereby confirm and declare that the guarantor is entitled to issue this
guarantee and a duly authorized person on behalf of the guarantor signs this guarantee.

For Dhan‘.axmi Bank Lid
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8G No: 086BG01240590001
lssue Date: 28/02/2024

BG Amount: Rs.1,50,000/-
Expiry Date :27/02/2025
Claim Expiry Date: 27/02/2026

6. The Bank undertakes not to revoke this guarantee during its currency period without the
previous consent of the KSPCB in writing.

Notwithstanding anything to the contrary contained herein;

(i) Our liability under this Guarantee shall not exceed for Rs.1,50,000/- (Rupees One lakh fifty
thousand only ) .

(ii) (ii) This Bank Guagantee shall be valid up to 27.02.2025 (date of expiry of BG as per
sanction).

(iii) We are liable to pay up to the guarantee amount only and only if we receive from you 3 written
claim or demand not later than twelve months from the said expiry date and all your rights under
this guarantee shall be extinguished unless the written claim or demand is received by us on or
before 27.02.2026 (date of expiry of claim period i.e.12 months from the date of expiry of BG) and
our liability under this guarantee shall stand discharged irrespective of return of original Bank

Guarantee by you.
In witness thereof , the Bank, through its authorized officers has set its hand and stamp on this 28th
day of February 2024.
For Dhanlaxmi Bank Limited <77,  For Dhanlaxmi Bank Limited
: { 15 - Bank Lid
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Page 1 of 2
: 3 5 Appeal No. 8 of 2024

5 Dot Engineering

| | Br.Code: 0533 |

| 81 No: | O0533BGC00012024 |

| TSSUING DBRANCH | THE SOUTH INDIAN BANK LTD

| | OLLUR, HOLY ANGELS ROAD (0533)

| ADDRESS | HOLY ANGELS ENGLISH HSS, |
| OLLUR PIN : 680306 |
| KERALA I

| BANK GURANTEE NUMBER | 0533BG0O00012024

| DATED | 04-03-2024 |
| FOR THE AMOUNT | INR 150000

| | One Lakh Fifty Thousand

| UNIQUE REFERENCE NUMEER | 76044 |

| BG EXPIRY DATE : 03-03-2025 | CLAIM EXPIRY DATE : 03-03-2025 |

l J
ISSUED BY THIS OFFICE UNDER | 1. Mr/Ms. Amnw Chentan. K ' Sovy oA mm#.ae«
: |
THE JOINT SIGNATURE OF |
| 2. Mx/Ms. 'D!\‘U\,a D("‘“‘S_ Pas) . moc&aé-l
: |

|=> Confirmation of this Bank Guarantee is available with the |
| BG payment / invocation processing centre (TFCEC). |
I=> Beneficiary in his own interest may verify the genuineness of the guarantee|
| with the BG payment / invocation processing centre (TFCPC). |
I=> Invocation / Any request for payment of the BG to be made directly to the |
| BG payment / invocation: processing centre by Registered post |
| with copies marked to 2nd Authority and BG issuing branch.
e e e e e e e e e T T T T e e e T e e e e |
ADDRESS OF THE | THE SOUTH INDIAN BANK LTD
BG PAYMENT / INVOCATION | TFCPC,1ST FLOOR,SIB BUILDING |
PROCESSING CENTRE (TFCPC) | OPP. NOVELTY TEXTILES, MARKET ROAD |
| ERNAKULAM, KERALA - PIN CODE:©682035 |
] Email ID : tfcpc@sib.co.in
| Phone No : 0484 - 2355499 |
ADDRESS OF THE 2ND AUTHORITY|
HO-CREDIT MONITORING | |
| |
| |
| |
| |

HEAD, HO-CREDIT MONITORING

THE SOUTH INDIAN BANK LTD

SIB HOUSE, TB ROAD

MISSION QUARTERS, THRISSUR, KERALA-680001
Email ID : creditmonitoring@sib.co.in
Phone No : 0487 - 2420420

BENEFICIARY NAME
BENEFICIARY ADDRESS

| THE CHAIRMAN,KERALA STATE POLLUTION CONTROL BOA|D
| ENVIRONMENTAL PROTECTION FUND |

| PLAMOODU, PATTOM P O

| THIRUVANANTHAPURAM PIN : 695004 |

I
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BG No. 0533BG000012024 Issue date : 04-03-2024
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This forms an integral part of Bank Guarantee No: 0533BG000012024

i
BG No. 0533BG000012024
Amount: Rs. 1,50,000/-
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BANK GUARANTEE

BG No. 0333BG000012024 Issue date : 04-03-2024
Amount: Rs. 1,50,000/- Expiry date: 03-03-2025
Last date for lodgement of claim: 03-03-2025

The CHAIRMAN,KSPCB Environmental Protection Fund
Account No.67366954329 SBI-IFSC SBIN 0070212
Pattom LIC Junction Branch

To THE CHAIRMAN
Kerala State Pollution Control Board
Plamoodu,Pattom P.O,
Thiruvananthapuram -695004

This deed of guarantee made at Ollur Holy Angels Road on this the 2nd day of March
2024 by the South Indian Bank,Ollur Holy Angels Road Branch.(hereinafter reffered to as the
Bank or the Guarantor which expression shall include its successors and assings)in favour of
The Chairman, Kerala State Pollution Control Board, a statuatory body established under the
Water (Prevention and Control of Pollution) Act,1974 and Air ( Prevention and Control of
Pollution), Act, 1981 having its Head Office at Plamoodu,Pattom P.O,Thiruvananthapuram
695004 (hereinafier referred to as KSPCB), which expression shall include its successors and
assigns

WHEREAS as per order of Hon’ble NGTdated 20.02.2022 in OA No0.20/2016 a joint
committee was constituted to ascertain the compliance status of the respondent electroplating
units including this respondent operating in the Ollur industrial estate;

WHEREAS as per order of the Hon’ble NGT dated 07.03.2023 the joint committee was
directed to ascertain the period of past violation and to calculate Ec for the period:

WHEREAS the joint committee has asscessed the EC as per the CPCB guidelines;

WHEREAS I was directed to remit an amount of Rs 5,41,417( Rupees Five Lakh Forty
One Thousand Four Hundered and Seventeen Only) as EC by direction No.KSPCB/977/2023-
EE-1 dated 28.11.2023 of the Chairman,Kerala State Pollution Control Board;

WHEREAS this respondent has filed an appeal No0.03/2024(SZ) to the Hon'ble NGT to
sct aside the impugned order No.KSPCB/977/2023-EE-1 dated 28.11.2023 of the
Chairman,KSPCB;

WHEREAS the Hon'ble NGT in the above appeal in its order dated 02.02.2024 has
granted an interim stay on the condition that this appellant in 08/2024 has to furnish a Bank
guarantee of Rs.1,50,000/- in favour of Kerala State Pollution Control Board’s Environment
Protection fund within a period of four weeks failing which the stay will be automatically
vacated without further reference to the tribunal

Authorfzed Signatory | Authorized Signatory 2
L enTH INDIAN BANK S E ey ek )
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Now therefore the Bank on the request by M/s Biju Ornaments, 11/860/2 Industrial
Estate, Ollur, Thrissur- 680014 (hereinafter referred to as applicant) that the Bank guarantee of
Rupees One Lakh Fifty Thousand Only for 12 months be executed in favour of The
Chairman,KSPCB hereby executes the Bank Gurantee in the manner hereafter appearing:

1.  The Bank understands that the KSPCB on being convinced of any failure, violation or
shortcomings on the part of the M/s Biju Ornaments in implementing the pollution
control measures as directed by the KSPCB, may invoke the bank guarantee.

2. The bank hereby undertakes to pay to KSPCB an amount of Rupees 150000/- for with
without any demur on a demand from the KSPCB during the validity period of the Bank
Guarantee. However, liability of the Bank under this guarantee shall be restricted to an
amount of Rupees One Lakh Fifty Thousand only.

D

The guarantor does hereby expressly waive all or any of the rights of the guarantor as
surety, which may any time be inconsistent with any of the provisions of this bank
guarantee,

4. This guarantee shall remain in force for 12 months and unless a demand to enforce a
claim is made under this bank guarantce by the The Chairman KSPCB to the bank within
the said period, the rights of the KSPCB under this guarantce shall be forfeited and the
Bank shall be relieved and discharged from all liability there under.

The guarantor docs hereby confirm and declare that the guarantor is cntitled to issuc this
guarantee and a duly authorized person on behalf of the guarantor signs this guarantec.

n

6. The Bank undertakes not to revoke this guarantee during its currency without the
previous consent of the KSPCB in writing.

7.  Not withstanding contained herein

a Our liability under the bank guarantee shall not exceed Rs. 150000/~ (Rupees One Lakh
Fifty Thousand Only)

b This bank guarantee shall be valid upto (03.03.2025) and

c We are liable to pay the guaranteed amount or any part thereof under this bank guarantee
only and only if you serve upon us a written claim or demand on or before 03.03.2025.

In witness thereof , the Bank, through its authorized officers has set its hand and stamp on
this day 04.03.2024

Authorized Sigpatory 1 Authorized Signatory 2
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KERALA STATE POLLUTION CONTROL BOARD

FILE NO. : KSPCB/TS/ICO/ 10049024/VAR/2023
Date of issue : 02-12-2023

Consent No : KSPCB/T S/1CO/10049024/VAR/2023

Valid upto : 30706 /2028

CONSENT VARIATION ORDER

(S 3RS

Ref': 1) Your Online application no: 10049024 dated 08/11/2023

2) Consent No: PCB/DO/TSR/R3/IC0/2715/2023 dated 28/06/2023 with validity up to

30/06/2028

The ' Integrated Consent to Operate' issued as per reference above to M/s Dot Engineers,Major
Industrial Estate, Ollur, Thrissur is hereby modified & issued to M/s Biju Ornaments, Major
Industrial Estate, Ollur, Thrissur. The consent(s)/ variation order(s) cited under reference are
integral part of this consent variation order and this order is subject to the conditions stipulated
therein and the following modifications/ additions.

L.GENERAL

SI.NojItem Description

1 Name and address of Biju Ornaments, Major Industrial Estate,

establishment Ollur, Thrissur
Sri.Viju K. P.
. : Kidangan House,

2 [Occupier details Pazhamukku Bazar, Ollur P.O.,
Thrissur 680306

i Telephone : 9846345673

3. Communication Fax:
email : vijupaul982@gmail.com

4 Fee remitted Rs.1650/-
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All other conditions of the Integrated Consent to Operate issued as per reference above remain

unchanged.
Signature valid
Digitally si n# SUCHITRA M '
Date: 2023.12.82 17:02:45 IST.
: SIGNATSJP;E ()f }SSUING AUTHORITY
ENVIRONMENTAL ENGINEER
To _
M/s BIJU ORNAMENTS : ARY |

MAJOR INDUSTRIAL ESTATE OLLUR THRISSUR 0w
E-Mail : vijupaul982@gmail.com
Contact Number :9846345673,

é . L
BT TR

. 1.This digitally signed document is legally valid as per thc lnformauon chhnology Act 2000

f SOSAHLA VS LRRLR A | AV A A Aroe s

| 2. For verifying this document please go to www. keralapcbonlme com and search using date of, | ',

| issue/name of the unit/Application Number in “Consent Granted Apphcatnons” link in the home page
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CHH OG0 HTeT KERALA
' BANK GUARANTEE FOR SECURITY DEPOSIT

Suarantee No:00312IGL0000124
= Amount of Guarantee: Rs. 150000/-
The CHAIRMAN,KSPCB Environmental Protection Fund
= Account No.67366954329 SBI-IFSC SBIN 0070212 Pattom LIC Junction Branch

To

THE CHAIRMAN

¢  Kerala State Pollution Control Board

* Plamoodu,

. Pattom P.Q, Thiruvananthapuram - 695004

This deed of guarantee was made at Thrissur on the 4th day of March 2024 by the Union
~ank of India . Thrissur Round North . (hereinafter referred to as the Bank or the Guarantor
which expression shall include its successors and assigns)in favor of The Chairman, Kerala
State Pollution Control Board, a statutory body established under the Water (Prevention and
Controli of Pollution) Act, 1974 and Air ( Prevention and Control of Pollution), Act *981 having its
" head office at Plamoodu, Pattom P.O. Thiruvananthapuram - 695004 (hereinafter refer:- * o as
KSPCB). which expression shall include its successors and assigns

L

WHEREAS as per order of Hon'ble NGTdated 20.02.2022 in OA No.20/2016 a joint 7 &'~

committee was constituted to ascertain the compliance status of the respondent electroplating SN
units including this respondent operating ni the Olur industrial estate; = - ﬂ
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WHEREAS as per order of the Hon'ble NGT dated 07.03.2023 the joint cbnimittee was
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Senniyan Saravanan
Appeal No. 9 of 2024
Indu Ornaments
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EREAS the joint committee has assessed the EC as per the CPCB guidelines;

WHEREAS | was directed to remit an amount of Rs.5,41,417( Five Lakh Forty One Thousand
Four Hundred and Seventeen as EC by direction No.KSPCB/977/2023-EE-1 dated 28.7 ! 2023
of the Chairman, Kerala State Pollution Control Board:

e

=n

WHEREAS this respondent has filed an appeal No.09/2024(SZ) to the Hon'ble NGT to set
aside the impugned order No.KSPCB/$77/2023-EE-1 dated 28 11 2023 of the
Chairman, KSPCB:

ua

T

WHEREAS the Hon'ble NGT in the above appeal in its order dated 02.02.2024 has granted
an interim stay on the condition that this appeliant in 09/2024 has to furnish a Bank guarantee of
Rs.1,50.000/- in favor of Kerala State Pollution Control Board's Environment Protection fund
within a period of four weeks failing which the stay will be automatically vacated without further
- reference to the tribunal

Ut

1

Now therefore the Bank on the request by Indu Ornaments (hereinafter referred to as
applicant) that the Bank guarantee of Rupees One Lakh Fifty Thousand Only for 12 months be
executed in favor of The Chairman KSPCB hereby executes the Bank Guarantee in the manner
hereafter appearing:

1. The Bank understands that the KSPCB on being convinced of any failure, violation or
shortcomings on the part of the MS/ Indu Ornaments in implementing the pollution
control measures as directed by the KSPCB,may invoke the bank guarantee.

2. The bank hereby undertakes to pay to KSPCB an amount of Rupees 150000/- for
without any demur on a demand from the KSPCB during the validity period of the Bank

/’ i Guarantee. However, liability of the Bank under this guarantee shall be restricted to an
amount of Rupees One Lakh Fifty Thousand only.
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- The guarantor does hereby expressly waive all or any of the rights of the guarantor as

surety, which may any time be inconsistent with any of the provisions of this bank
guarantee.

- This guarantee shall remain in force for 12 months and unless a demand to enforce a

claim is made under this bank guarantee by the The Chairman KSPCB to the bank
within the said period, the rights of the KSPCB under this guarantee shall be forfeited
and the Bank shall be relieved and discharged from all liability there under.

5. The guarantor does hereby confirm and declare that the guarantor is entitled to issue

this guarantee and a duly authorized person on behalf of the guarantor signs this
guarantee.
The Bank undertakes not to revoke this guarantee during its currency without the
previous consent of the KSPCRB in writing.
Notwithstanding contained herein
A. Our liability under the bank guarantee shall not exceed Rs. 150000/- (Rupees
One Lakh Fifty Thousand Only)
B. This bank guarantee shall be valid upto 03-03-2025 and
C. We are liable to pay the guaranteed amount or any part thereof under this bank
guarantee only and only if you serve upon us a written claim or demand on or
before 03-03-2026
D. Atthe end of the claim period i.e, 03.03.2026 all your rights under guarani=e
stand extinguished and we shall be discharged from all our liabilities under this
guarantee irrespective of receigt of original bank guarantee duly discharged by

the bank. te
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In witness thereof. the Bank, through its authorized officers has set its hand and stamp on this

+ day 04.03.2024

Indu Ornaments,
Major Industrial Estate (SIDCO)
Ollur, Thrissur- 680306
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\\ | Appeal No. 10 of 2024 B
, : Pee Gee Gold Covering
: | Br.Code: 0060 I
U SERo: | 0060BG000032024 |
R e e e m ol L D D |
Errn e e SR !
| ISSUING BRANCH | THE SOUTEH IRDIAS :aﬁi_dTD I
I : | OLLUR (0060) s !
| ADDRESS | THE SOUTE INDIZN zasw LTD, DOOR NOC.X1/758, |
| | RAMUS SHOFPPING MALL, 2% ROAD,PANAMKUTTICHIRA PIN : €80306
I | KERALA }
l~--------------~-—--~------~~-------~----------"--”- ----------------------- |
{ THIS COVERING LETTER =D TO | —dy
BT e S e e I
| BANK GURANTE= NUMBER | 006086000032:24 |
| DATED | 29-02-2024 |
| FOR THE AMOUNT | INR 150000 I
| | One Lakh Fifse Thous=and |
| UNIQUE REFERENCE NUMBER | 75995 - - I
B0 e nad |
| BG EXPIRY DATE 28-02-2025 I CLAIM EXPIRY nase 8-22-202% |
W e I -
| : | |
| ISSUED my THIS OFFICE UNDER | 1. Mr/Ms AALKD G\Lt‘\%arg) |
i | € I
| THE .JOINT SIGNATURE OF | "GT ¢ |
| | 2. Mr/us. N‘&g\c\ L?ﬁv\ah(dh. |
| | |
l~---------~~-7 ---------------------------------------------------------------- |
I=> Confirmation of this Bank Guarantee :is a8¥ailsble with the | 2,
| BG payment / invocation Processing cencre (SFC2CH . | a2

|=> Beneticiary in his own interest may verify the gan

=> Invocation / Any reguest. for payment of ghe

THE SOUTH Inoray
TECPC, 18T FL X, S
OPP. NOVELTY =TEx

I
BG PAYMENT / INVOCATION |
{
| ERNAKULAM, #spzis - PIN CODE: 682035
!
|
|

PROCESSING CENTRE (TECPC)

i

|

|

I

Email ID - ticpcisib . co. i |

p Phone No : 045¢ - 2355499 |
ADDRESS oF THE 2ND AUTHORITY I
HO-CREDIT MONITORING |
I

|

|

I

HEAD,HO-CRE&IT NONITORING
| THE SOUTH INDIAR Banyx LTD
| SIB HOUSE, 7& ROAD
| MISSION QU&R?BES,?HR:SSUR,KERALA-GGOOOI
| Email 1D ; c:ed;:::n::oring@sib.co.in

| Phone No : 0437 - 2420420
| ----‘-------------------'. .............................
| BENEFICIARY NAME | THE CHAIRMAN, XZRaA1z st TE
BENEFICIARY ADDRESS | BLAMCOD
| PATTOM P O
]
|

PIY ;

THIRUVANATHASUR M

--—--------------_..------..-—....-__--_--—-——--

;Z’COpy may be endorsed to: 1) Trepe
2) REGIONAL OFFICE
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This forms an integral part of Besik Gessastee No: 0060BG000032024

B& No: 0060BG000032024 Issue date: 29-02-2024
Expiry date: 28-02-2025

‘A‘lount: Rs. 1,50,000/-
; Last date for lodgement of claim: 28-02-2025
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This forms an integral part of Bank Guarzmiee No: 0060BG000032024

BG No: 0060BG000032024

29-02-2024
28-02-2025
28-02-2025.

Issue date:
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BANK GUARANTFE

BG No: 0060BG000032024 Issue date: 29-02-2024 :
Amount: Rs. 1,50,000/- Expiry date: 28-02-2023
Last date for lodgement of claim: 28-02-2025

The CHAIRMAN,KSPCB Environmental Protection Fund
Account N0.67366954329 SBI-IFSC SBIN 00702 12
Pattom LIC Junction Branch

To THE CHAIRMAN
Kerala State Pollution Control Board
Plamoodu,Pattom P.O,
Thiruvananthapuram -695004

This deed of guarantee made at Ollur on this the 20 day of February 2024 by the

The South Indian Bank Limited, a Banking Comp any . registered under the Companies Act
1913, having its registered office at SIR House 'TB Road, Mission Quarters Thrissur-680
001,Kerala and having one of'its branches/ offices amone other places at Ollur Branch- ,Door

No.Xi/758, Ramus Shopping Mall, Main Road PanamKuttichira Thrissur 680306,
(hereinafter reffered to as the Bank or the Guarsntor w hich expression shall include its
successors and assings)in favour of The Chairman, Kerala State Pollution Control Board,
a statuatory body established under the Water (Prevention and Control of Pollution)
Act,1974 and Air ( Prevention and Control of Pollution), Act, 1981 having its Head Office
at Plamoodu,Pattom P.O,Thiruvananthapurnm 6935004 (hereinafter referred to as
KSPCB), which expression shall include its successors and assigns

WHEREAS as per order of Hon’ble NGTdated 20.02.2022 in OA No.20/2016 a joint
committee was constituted to ascertain the compliance status of the respondents
electroplating units including this respondent, M/s Peegee Gold Covering (Herinafter
reffered as the BG applicant) operating in the Ollur industrial estate; '

WHEREAS as per order of the Hon'ble NGT dated 07.03.2023 the joint committee
was directed to ascertain the period of past violation and to calculate EC for the period;

WHEREAS the joint committee has assessed the EC as per the CPCB guidelines;

WHEREAS respondents was directed to remit An amount of Rs 5,41,417( Rupees
Five Lakh Forty One Thousand Four Hundered and Seventeen Only) as EC by G.. 2ction
NO.KSPCB/977/2023-EE-1 dated 28.11.2023 of the Chairman,Kerala State Pollution
Control Board;

WHEREAS this respondents has filed an appeal No.03/2024(SZ) to the Hon’ble
NGT to set aside the impugned order No.KSPCB/977/2023-EE-1 dated 28.11.2023 of the
Chairman KSPCB;

Falo. ./n'k P ~

N eewr
\ » _\‘ ‘.\
: TN .a."\' XN\



54

WHEREAS the Hon'ble NGT in e soens sges in its order dated 02.02.2024 has
granted an interim stay on the conditicn thst 28 dre appellant in (4/2024 has to furnish 2
Bank guarantee of Rs.1,50,000/- (Rupees e _ 4% 51y Thousand Only) n favour of
Kerala State Pollution Control Board's Ezvimsmmseas #-utection fund within a period of
four weeks failing which the stay will be suspemamesilty vacated without further reference
to the tribunal .

Now therefore the Bank on the request &% FPECGEL GOLD COVERING, [1/633
THRISSUR CORPORATION, SHOPPING EENIRE B S R0AD. OLLUR, THRISSUR-
480306 issuing this Bank guarantee of Rs. | SH@lE- Sapets One Lakh Fifty Thousand Only)
in favour of The Chairman,KSPCB heret: 2y mrgteg e Bams Guzantee in the manner hereafter
appearing:

{.  The Bank understands that the KSPCE o DEmng Sumsmmcs: + any failure, violation or

B o

shortcomings on the part of the M'S Prepee Gaid Tovermg = implementing the pollution
control measures as directed by the KSPCS, soww toweie &2 sank guarantee.

2. The bank hereby undertakes to pax = KSPCS a3 amoest of Rupses 150000/~ for with .
without any demur on a demand from the KS9CE Qumng e validity period of the Bank

Guarantee. However, liability of the Bk smdier this gusrantee shall be restricted to an

amount of Rs.1,50.000/-( Rupees Cne { =i iy Thousand onl)
3.  The guarantor does hereby expressty wase & o =

of the rights of the guarantor as

surety, which may any time be incomsissEmg =in an) of the provisions of this bank
guarantee.

4.  This guarantee shall remain in force upso 28622025 2nd unless a demand to enforce a
claim is made under this bank guarantes &% S The Chairman KSPCB to the bank within
the said period. the rights of the KSPCB mmder thus guaranic shall be forfeited and the
Bank shall be relieved and discharged from =il Badeinty there under.

5. The guarantor does hereby confirm and deciars that the guarantor is entitled to issue this
guarantee and a duly authorized persan &% mehalf of the guarantor signs this guarantee.

6. The Bank undertakes not to revoke this gesramee during its currency without the

previous consent of the KSPCB in writing.

7. Notwithstanding contained herein
Our liability under the bank guarantes shall mot exceed Rs.150000/- (Rupees One Lakh
Fifty Thousand Only)
This bank guarantee shall be valid upto 28.02.2025

¢ Weare liable to pay the guaranteed amount o7 25 part thereof under this bank guarantee
only and only if you serve upon us a written claim or demand on or before 28.02.2025

d This guarantee shall automatically stands cancelled notwithstanding that the original
guarantee document is not returned to us by you even after the expiry of the final date of
claim as mentioned in the above clause (¢)

In witness thereof , the Bank, through its authorized officers has set its hand.and stamp

on this 29™ day of February 2024 .

Authorized Signatory 2

*
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Date: 29/02/2024

Performance Bank Guarantee No. - 7 14 GPGrEX 4060500 3
Performance Bank Guarantee Amount - Rs. 1,50,000/-

e

E
§ Form of Bank Guarantee as per Form No.27 of The Gazette of India :
; Extraordinary

. In the matter of:

Civil Appeal /Petition/C.M.P. Appeal No.11/2024(S2)

And
a In the matter of: M/s Three Star electro Plating Works V/s The Chairman, Kerala State
#. 1§ Pollution Control Board, Kerala and Ors.

REMY RAPHAEL

HETd OFFICER
SP No. 30124
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Senniyan Saravanan
Appeal No. 11 of 2024
Three Star Electroplating
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Whereas M/s Three Star electro Plating Works above-named has filed an Appeal in the

ns

Hon’ble National Green Tribunal (NGT), Southern Zone, Chennai against the order No.

e

KSPCB/977/2023-EE-1 dated 28.11.2023 by The Kerala State Pollution Control Board

And whereas on a motion made for the purpose on the 02.02.2024 the Hon’ble NGT said

SI30C

court has in the aforesaid proceedings been pleased to order inter alia as follows :

. There will be an order of interim stay on condition that the appellant in 11/2024 (52)
furnishes the Bank Guarantee of Rs.1,50,000/-, in favour of Kerala State Pollution Control
Board’s Environmental Protection Fund (as mentioned in the impugned order) within a

_ period of 4 (Four) weeks , failing which, the stay granted wil be automatically vacated
i without further reference to this Tribunal

ue

And whereas M/s Three Star electro Plating Works the appellant has requested us Canara

8 Bank, a body corporate under the Banking Companies (Acquisition & Transfer of

B Undertakings) Act, 1970 having its Head Office at No. 112, JC Road, Bengaluru and one of its
offices at Mechery Tower, Ollur, Thrissur, Kerala — 680306 to guarantee the due payment of

the said sum of Rs.1,50,000/-, by the said M/s Three Star Electro Plating in the event
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g of the Hon’ble NGT allowing / modifying / dismissing the said appeal and setting aside the
decree

& or such other lesser amount as the Court may order. We Canara Bank are hereby held

i firmly bound unto the Hon’ble NGT through the Registrar of the said Court for the payment

: to it or to The Chairman, Kerala Pollution Control without demur of the said sum
Rs.1,50,000/-,0r such other lesser amount as may be ordered by the Hon’ble NGTand

: require to be paid or refunded by the M/s Three Star electro Plating Works, to The
Chairman , Kerala State Pollution Control Board, Thriuvanathapuram , (Environmental

§ Protection Fund of the Board) as a result of the final disposal of the said Appeal
No0.11/2024(SZ) and the guarantee herein contained shall not be affected by any change in

: the constitution of the Bank and it is HEREBY agreed by and between the parties that this
guarantee shall remain in full force and virtue till the disposal of the Appeal No. 11/2024(52)
to Which the aforesaid order of the Court relates and until an order of the said Court is

¢ made discharging this guarantee. /
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“This Bank Guarantee shall be effective only when the BG message is transmitted by the
issuing Bank through SFMS to State Bank of India, Pattom LIC Junction Branch and written
confirmation to that effect is issued by the bank of Beneficiary.”

Notwithstanding anything contained herein:

(1) Our Iiability under this Bank Guarantee shall not exceed Rs. 1,50,000 (One Lakh Fifty
Thousand Only).

(n This Bank Guarantee shall be valid up to 28/02/2025; and

(1)  We are liable to pay the guaranteed amount or any part thereof under this Bank
Guarantee only and only if you serve upon us a written claim or demand on or before

: 28/02/2025
IN WITNESS WHEREOF we the Canara Bank has executed this.
' This the 29" day of February 2024
8 / Qo% gned
& %A : : For Canara a%
; Witness:......coueueens Seaseaas REMY HAEL REMY RAPHAEL
HOHTET OFFICER
g SP No. 30124 \_7L B
Y24 :
90 T
/\d 2635 i K.R. SE3ASTIAN {|2

§ Thoee 5t E)es7o VENDOR No: 21 A\

PANAMKUTTICHIRA
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Appeal No. 12 of 2024 Page 1 of |
5 9 Two Star design Gold Covering

i | Br.Code: 0060 |
| S1 No: | 0060BGO00012024 |

| ISSUING BRANCH | THE SOUTH INDIAN BANK LTD |

! | OLLUR (Q060) |

| ADDRESS ' | THE SOUTH INDIAN BANX LTD,DOOR NO.XI/758, I

| | RAMUS SHOPPING MALL,MAIN ROAD, PANAMKUTTICHIRA PIN : 680306
| | KERALA :

[ e e e e o e ) A S0 e

| THIS COVERING LETTER IS ISSUED TO BE ANNEXED TO |

| BANK GURANTEE NUMBER | 0060BGO00012024 |
| DARTED | 29-02-2024 |
| FOR THE AMOUNT | INR 150000 i
| | One Lakh Fifty Thousand |
| UNIQUE REFERENCE NUMBER | 75940 |

| BG EXPIRY DATE : 28-02-2025 | CLAIM EXPIRY DATE : 28-02-2025 |

ISSUED BY THIS OFFICE UNDER

|
|
|
| THE JOINT SIGNATURE OF
|
|

|=> Confirmation of this Bank Guarantee is available with the |
| BG payment / inveocation processing centre (TECPC). |
I=> Beneficiary in his cwn interest may verify the genuineness of the cuarantee|
| with the BG payment / invocation processing centre (TECEC). / |
I=> Invecation / Any request. for payment of the BG to be made directly to the |
| BG payment / invocation processing centre by Registered post : |
I with copies marked to 2nd Authority and BG issuing branch. |

ADDRESS OF THE
BG PAYMENT / INVOCATICN
PROCESSING CENTRE (TFCPC).

| | THE SOUTH INDIAN BANK LTD |
| | TFCPC,1ST FLOOR,SIB BUILDING |
| | OPP, NOVELTY TEXTILES, MARKET ROAD |
| | ERNAKULAM, XERALA - PIN CODE:882035 |
| | Email ID : tfcpc@sib.co.in |
| | Phone No : 0484 - 2355499 |
| ADDRESS OF THE 2ND AUTHORITY| HEAD,HO-CREDIT MONITORING |
| HO-CREDIT MONITORING | THE SCUTH INDIAN BANK LTD |
| | SIB HOUSE, TB ROAD i
| | MISSICN QUARTERS, THRISSUR, KERALA-680001 |
| | Email ID : creditmonitoring@sib.co.in i
| | Phone No : 0487 - 2420420 |

1
)
1
'
]
|
I
|
1
1
1
1
]
|}
'
|
I
|
1
I
1
1
1
1
]
'
I
!
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1
I
I
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1
1
1
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1
I
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I
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1
1
1
|
1
1
1
1
1
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1
!
!
1
|
1
1
|
1
1
1
'
|
I
1
1
|
1
1
]
1
]
]

BENEFICIARY NAME

THE CHAIRMAN, KERALA STATE POLLUTION CONTROL BOA|D
BENEFICIARY ADDRESS

l

| PLAMOODU |
| PATTOM P O
I
|

THRIVANATHAPURAM P2

QlurBraoch. _________ |
For The South Indian Ltd.

Copy may be endorsed to: 1) TFCEC
2) REGIONAL OFFICE

| KIND ATTENTION:

|Please visit our website https://online.southindianbank.com/BGValidation'to; 1
| INSTANT online BG verification option. |

s - @"" *\0‘5\9%



Senniyan Saravanan
Appeal No. 12 of 2024
Two Star design Gold Covering


=t
X

\DIAINON I

b \) ~u’

;,, \

BAHDRO A KERALA ; CY 680614
i
E
i '.
g
i
g
¢
ﬂ This forms an integral part of Bank Guarantee No: 0060BG000012024
BG No: 0060BG000012024 ~ Issue date: 29-02-2024 =
Amount: Rs. 1,50,000/- Expiry date: 28-02-2025 :

- Last date for lodgement of claim: 28-02-2025
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‘ This forms an integral part of Bank Guarantee No: 0060BG000012024

i

BG No: 0060BG000012024

Issue date: 29-02-2024
Axgount: Rs. 1,50,000/-

Expiry date: 28-02-2025
Last date for lodgement of claim: 28-02-2025

"For The South T

Auilinriud Signatory 1 a ? 01} /(? Authorized Signatory 2
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; This forms an integral part of Bank Guarantee No: 0060BG000012024

BG No: 0060BG000012024 Issue date: 29-02-2024
Amount: Rs. 1,50,000/- Expiry date: 28-02-2025 ¥
B Last date for lodgement of claim: 28-02-2025
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g “This forms an integral part of Bank Guarantee No: 0060BG000012024

BG No: 0060BG000012024
Anhount: Rs. 1,50,000/-
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Issue date: 29-02-2024
Expiry date: 28-02-2025
Last date for lodgement of claim: 28-02-2025
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BG No: 0060BG000012024 Issue date: 29-02-2024
Amount: Rs. 1,50,000/- Expiry date: 28-02-2025_
Last date for lodgement of claim: 28-02-2025

The CHAIRMAN,KSPCB Environmental Protec_tion Fund
Account No0.67366954329 SBI-IFSC SBIN 0070212
Pattom LIC Junction Branch

To THE CHAIRMAN
Kerala State Pollution Control Board
Plamoodu,Pattom P.O,
Thiruvananthapuram -695004

This deed of guarantee made at Ollur on this the 29" day of February 2024 by the
The South Indian Bank Limited, a Banking Company , registered under the Companies Act
,1913, having its registered office at SIB House TB Road, Mission Quarters Thrissur-680
001 Kerala and having one of its branches/ offices among other places at Ollur Branch- ,Door
No0.Xi/758, Ramus Shopping Mall, Main Road,Panamkuttichira Thrissur 6803306,
(hereinafter reffered to as the Bank or the Guarantor which expression shall include its
successors and assings)in favour of The Chairman, Kerala State Pollution Control Board,
a statuatory body established under the Water (Prevention and Control of Pollution)
Act, 1974 and Air ( Prevention and Control of Pollution), Act, 1981 having its Head Office
at Plamoodu,Pattom P.O,Thiruvananthapuram 695004 (hereinafter referred to as
KSPCB), which expression shall include its successors and assigns

WHEREAS as per order of Hon’ble NGTdated 20.02.2022 in OA N0.20/2016 a joint
committee was constituted to ascertain the compliance status of the respondents
electroplating units including this respondent, M/s two Star gold covering (Herinafter
reffered as the BG applicant) operating in the Ollur industrial estate;

WHEREAS as per order of the Hon’ble NGT dated 07.03.2023 the joint committee
was directed to ascertain the period of past violation and to calculate EC for the period;

WHEREAS the joint committee has assessed the EC as per the CPCB guidelines:

WHEREAS respondents was directed to remit an amount of Rs 5,41,417( Rupees’
Five Lakh Forty One Thousand Four Hundered and Seventeen Only) as EC by direction

No.KSPCB/977/2023-EE-1 dated 28.11.2023 of the Chairman,Kerala State Pollution
Control Board;

WHEREAS this respondents has filed an appeal No.03/2024(SZ) to the Hon’ble

NGT to set aside the impugned order No.KSPCB/977/2023-EE-1 dated 28.11.2023 of the
Chairman, KSPCB;

For The South Indit:@ank Lt

M
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WHEREAS the Hon’ble NGT in the above appeal in its order dated 02.02.2024 has
granted an interim stay on the condition that all the appellant in 04/2024 has to furnish a
Bank guarantee of Rs.1,50,000/- (Rupees One Lakh Fifty Thousand Only) n favour of
Kerala State Pollution Control Board’s Environment Protection fund within a period of
four weeks failing which the stay will be automatically vacated without further reference
to the tribunal

-

Now therefore the Bank on the request by TWO STARS GOLD COVERING, XI 831,
SIDCO INDUSTRIAL ESTATE, OLLUR P O, THRISSUR- 680306 issuing this Bank
guarantee of Rs.1,50,000/- (Rupees One Lakh Fifty Thousand Only) in favour of The
Chairman,KSPCB hereby executes the Bank Gurantee in the manner hereafter appearing:

I.  The Bank understands that the KSPCB on being convinced of any failure, violation or
shortcomings on the part of the M/S Two Stars Gold Covering in implementing the
pollution control measures as directed by the KSPCB, may invoke the bank guarantee.

2. The bank hereby undertakes to pay to KSPCB an amount of Rupees 150000/~ for with
without any demur on a demand from the KSPCB during the validity period of the Bank
Guarantee. However, liability of the Bank under this guarantee shall be restricted to an_
amount of Rs.1,50.000/-( Rupees One Lakh Fifty Thousand only)

3. The guarantor does hereby expressly waive all or any of the rights of the guarantor as
surety, which may any time be inconsistent with any of the provisions of this bank
guarantee.

4. This guarantee shall remain in force upto 28.02.2025 and unless a demand to enforce a
claim is made under this bank guarantee by the The Chairman KSPCB to the bank within
the said period, the rights of the KSPCB under this guarantee shall be forfeited and the
Bank shall be relieved and discharged from all liability there under.

5. The guarantor does hereby confirm and declare that the guarantor is entitled to issue this
guarantee and a duly authorized person on behalf of the guarantor signs this guarantee.

6.  The Bank undertakes not to revoke this guarantee during its currency without the
previous consent of the KSPCB in writing.

Notwithstanding contained herein

Our liability under the bank guarantee shall not exceed Rs. 150000/- (Rupees One Lakh
Fifty Thousand Only)

b This bank guarantee shall be valid upto 28.02.2025

We are liable to pay the guaranteed amount or any part thereof under this bank guarantee
only and only if you serve upon us a written claim or demand on or before 28.02.2025

d This guarantee shall automatically stands cancelled notwithstanding that the original
guarantee document is not returned to us by you even after the expiry of the final date of
claim as mentioned in the above clause (c)

In witness thereof , the Bank, through its authorized officers has set its hand and stamp
on this 29" day of February 2024

For The South Indian Bank Ltd.

. ' anager
Senior Man r Branhch Br, Ollurg

Authorized Signatory Authorized Signatory 2



